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Title: Discussion on the motion for consideration of the Petroleum and Minerals Pipelines (Acquisition of Right of User in
Land) Amendment Bill, 2010.

MR. CHAIRMAN : Now we will take up Item No. 19.

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS AND MINISTER OF STATE IN THE
MINISTRY OF CORPORATE AFFAIRS (SHRI R.P.N. SINGH): Mr. Chairman, Sir, I beg to move:

"That the Bill further to amend the Petroleum and Minerals Pipelines (Acquisition of Right of User in Land) Act,
1962, be taken into consideration."

Sir, to eliminate, reduce pilferages and sabotage of oil pipelines, a need has been felt by the petroleum industry for
amending Sections 15 and 16 of the Petroleum and Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962, to
make them more stringent and enable the law enforcing agencies to award deterrent punishment to offenders.

MR. CHAIRMAN : If you want to speak more, you can do so how.
SHRI R.P.N. SINGH: No, Sir. I have moved the Bill. I will speak after the discussion.
MR. CHAIRMAN : Motion moved:

"That the Bill further to amend the Petroleum and Minerals (Acquisition of Right of User in Land) Act, 1962, be
taken into consideration."

16.00 hrs.

(Dr. Girija Vyas in the Chair)
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SHRI NINONG ERING (ARUNACHAL EAST): Madam, Chairman, I rise to support the Petroleum and Minerals Pipelines
(Acquisition of Right of User in Land) Amendment Bill, 2011.

Madam, the Petroleum and Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962 was enacted to provide for
the acquisition of right of the users in land for laying pipeline for the transport of petroleum products such as crude oil and
gases.

It has been a very long time that the petroleum and the gas pipelines have increased not in a small amount but, as my
learned friend Mr. Gangaram Ahir has said, that more than 6,500 kilometers of pipelines have been laid throughout the
country. The protection and the forces that are put in place for that are unable to contain the pilferage and the sabotages
that are taking place in various parts of the country. It is true that he has not mentioned anything about the North-East
region. It is a place from where I come. In the North-East, it is infested by naxalites, ULFAs, NSCNs and other kind of such
anti-social elements which pave way to bring all these kinds of difficulties for the officers and the police forces that are
working there.

Madam, this Bill is to strengthen the police forces so that the people who are involved in such activities be punished
severely. Of course, some stringent measures have already been taken up.



I would like to give a reference of the Standing Committee on Petroleum and Natural Gas which had given its
observations. I would also like to give a reference regarding a death sentence in the rarest of the rare cases.

As per Section 354 of the Code of Criminal Procedure, 1973 provides:

"When the conviction is for an offence punishable with death or, in the alternative, with imprisonment for life
or imprisonment for a term of years, the judgment shall state the reasons for the sentence awarded, and, in
the case of sentence of death, the special reasons for such sentence."

This definition has been given by the hon. Supreme Court. The Standing Committee on Petroleum and Natural Gas has given
in its Report that they are not basically against the stringent provisions proposed in section 15(4).

Although the new provisions proposed in Section 15(4) are to provide sufficient deterrence to potential offenders, the
Committee apprehend the scope for misuse of these harsh provisions against innocent people.

As regards the punishment of death proposed in Section 15(4), the Committee take note of the safeguards provided for in
Section 354(3) of CrPC 1973 and particularly the observations of the hon. Supreme Court, which says:

"A real and abiding concern for the dignity of human life postulates resistance to taking the life through laws
instrumentality. This ought not to be done save in the rarest of rare cases when the alternative option is
unquestionably foreclosed. "

Now, Madam, there are cases. I have been to several parts of the country during my tours. I am also in the Committee on
Science and Technology and we had a chance to visit most of the parts of Gujarat and also the Bombay High. We had seen
such accidents do take place. I would like to give a reference. When we had been to Bombay High, we got a Report that
some ship fishermen go around these pipelines with their nets, they had these mistakes. There were two instances where
the pipelines were eroded and oils had leaked. In these cases, Madam, you will see that it is very hazardous and especially
to ecology and environment. But an accident is an accident. In these cases, this kind of law, as the Standing Committee
has said, maybe 'not justified'. Like they say, " let a thousand criminals go unpunished but never punish an innocent man".
So, in this regard, I am sure that even though these laws have to be enacted, we have to see that the innocent farmers,
say in Punjab or Haryana or Gujarat are not affected. I had been to Jamnagar where the Reliance Company was laying its
lines. We have this problem with the farmers and we have this problem with the innocent people. There are cases where
these pilferages take place due to this small kind of accident by the farmers or by the innocent people unknowingly. So, we
have to see what kind of 'omission’' or '‘commission' has to be put as a provision in this Bill.

Madam, I would like to state that in the North East we have these ail refineries in Guwahati, Bongaigaon and Numaligar.
When the pipelines come from Digboi and other oilfields to these refineries, it becomes a very risky job. It is true that there
have been cases of sabotaging. But here, the attitude of the people and all of us has to be involved. We have to educate
the people, the farmers and also the locals. We have to tell them: "No, this is a property of the country. These laws will be
good for us. This will not be an accident just for us but it will be for the whole nation and the whole world if it is an
environmental hazard."

The pipelines of GAIL, Reliance and other companies have been laid throughout the country. Not only the police force or the
escorts that have been put to look after these pipelines but also the local people have to get themselves involved. 1t is our
duty, as the Legislators, as the Members of Parliament, to go to our areas and tell them: "What is a State property? What
is the country's property? What kind of benefits we will get in the future." It is because sometimes, the States would say
that it is the Centre's responsibility and the Centre would say that it is the States' responsibility. So, these kinds of cases
would also come. Such cases can be resolved only when there is an interaction between the Central Government and the
State Governments.

Madam Chairperson, I would really like to support this Bill because you would find that Section 15 and 16 of the
aforesaid Act, which lay down the provisions to deal with the cases of pilferage from, or sabotage of, pipelines, do not
provide for sufficient deterrence to criminals from committing the offence of pilferage or sabotage. That is the reason why
this Amendment has to be made.

The salient feature of this Amendment Bill is that it is proposed to substitute the said Sub-section (2) of Section 15
of the aforesaid Act and insert Sub-section (3) and (4) in that Section, inter alia, to provide that —



a. whoever makes or causes to make any authorised connection with, or removes, destroys, damages or
displaces any pipeline or inserts any device to extract petroleum or its products or minerals from such
pipeline or disrupts supplies being made through the pipeline, shall be punishable with rigorous
imprisonment for a term which may extend to 10 years and shall also be liable to fine;

b. a person, who is convicted or an offence under Sub-section (2), commits the offence again under the sub-
section shall be punishable with rigorous imprisonment for a term which shall not be less than three years
and may extend to 10 years for the second or subsequent offence; and

c. whoever, with the intent to cause or knowing that he is likely to cause damage to or destruction of any
pipeline, causes by fire, explosive substance or otherwise damage to, or destruction of, any pipeline being
used for transportation of crude oil/petroleum products/gas with the intent to commit sabotage or with the
knowledge that such act is so imminently dangerous that it may in all probability cause death or a person
or such bodily injury likely to cause death of any person, shall be punishable with rigorous imprisonment
which shall not be less than 10 years and may extend to imprisonment for life or death.

Now, there is a new provision which says that under Section 16 of the aforesaid Act, to make the offences
under Sub-section (2), (3) (4) of Section 15 of the said Act, to be cognizable and non-bailable. But my learned friend,
while speaking, misunderstood it. He said, it is non-cognizable. But let me tell him that it is not non-cognizable. But it
is cognizable. A cognizable offence is an offence, on which any police officer or a magistrate on duty, can take action
immediately.

So, with these kind of provisions, this Amendment will make this Bill more strong; and it will give more powers
to the police force and the magistrates, who will be doing their duty throughout and making the rounds.

Hence, I support this Bill. I would really like to thank the hon. Minister that because of these stringent
measures that he is going to take, we will bring in a kind of confidence among the officers, who are going to
implement the utility of their services.

With these few words, I support this Bill.
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DR. RATNA DE (HOOGHLY): Thank you, Sir, for allowing me to speak on this Petroleum and Minerals Pipelines (Acquisition



of Right of User in Land) Amendment Bill. The Bill is primarily aimed at amending the said Act of 1962 to plug the incidents
of pilferage and sabotage of pipelines. This no doubt is a welcome step and a step in the right direction. The Bill is also
aimed at imposing more stringent punishment. In fact, I should say that it is long overdue, but better late than never.

There is a huge amount of laying of underground pipelines to carry crude oil, petroleum products and gas. Over the past
few years, this huge task has grown manifold. In spite of the efforts of the Government to stop pilferage and sabotage of
pipelines, anti-social elements are always ahead of the Government. Hence, there is an urgent need to increase the
stringent punishment exorbitantly to curb pilferage and sabotage of pipelines so that anti-social elements think twice before
indulging in such activities, which result in loss to the national exchequer.

Under sub-section(2) of Section 15, wilful removal, damage of destroying of pipelines is punishable with rigorous
imprisonment which shall not be less than one year but may extend to 3 years and shall also be liable to fine. This, I would
feel, is not enough considering the number of incidents of pilferage and sabotage of pipelines by anti-social elements.
Hence, I would like to suggest to the hon. Minister that rigorous imprisonment may be less than 3 years but may extend to
5 years and shall also be liable to fine.

Another welcome feature of this Bill is that Section 16 of the said Act makes the offences under sub-sections(2), (3) and
(4) of Section 15 to be cognizable and non-bailable. I am of the firm belief that this proposal would go a long way in
stopping the pilferage and sabotage of pipelines.

I would also like to state that monitoring mechanism must be reviewed on a regular basis at the Central level. I know it is a
difficult task to monitor wide network of pipelines across the country. But, is there a way out to stop pilferage and sabotage
of pipelines? So, I would like to strongly urge the Government to pay special attention to monitoring aspect to curb
pilferage and sabotage of pipelines to a great extent.

In the end, I would like to conclude by saying that with the passage of the Bill, a strong deterrence would be put in place
and pilferage and sabotage of pipelines, if not, reduced drastically, at least would bring in a much needed respite from
growing incidents of pilferage and sabotage of pipelines in the country.

In the context, I would also like to ask the hon. Minister though not related in this connection, please take the initiative so
that our State, West Bengal get pipeline gas supply as soon as possible.

Thank you Sir. I support this Bill.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Thank you Mr. Chairman. I stand here to deliberate on this Bill which was

moved by the previous Minister on 9th March, 2010. This Bill, at the outset, is a welcome step. It is a welcome step in the
sense that it empowers the Government, the Ministry and the Department to lay pipelines which will become the veins to
energize the body politic of our country. But at the same time, I think the lawyer friends who are present today in this
House would support me in this cause that this infringes on the liberty of the citizens of the country. And I would delve into
certain aspects on the empowerment that goes into that. In sub-section(4) of section 2, it says:-

"whoever with the intent to cause or knowing that he is likely to cause damage or destruction of any pipeline
laid under section(7) causes by fire, explosive substance or otherwise damage to the pipeline being used for
transportation of petroleum products, crude oil etc"

Here the whole basis of this sub-section (4) is presumption. These assumptions are the very method to terrorize the people
who intend to ventilate their grievance against the corporation or against the Government. So, in that respect, I can
understand what happens when insurgency takes place, when left wing extremism does some fissiparous activity to
sabotage. I can understand that the State moves in and takes precautionary measures. But, very little actually happens on
the ground. The purpose for which this clause is included in this Bill is to strengthen the hands of the Government. Actually
this does not dissuade the persons who want to sabotage or those persons who want to do pilferage. It is the law-abiding
citizens of the country who are always made the victim. So, I think, the Government should look into this aspect. How
would you distinguish the person who would methodically or democratically ventilate the people's cause? How would they
be differentiated from the persons who are indulging in insurgent activities or Left-wing activities? That needs to be looked
into.

Similarly, I would say that this Bill is for the benefit of the people who live in the hinterland. I can understand when a



pipeline is laid from the North-East or from the State of Assam and is carried through the chicken-neck into the State of
Bihar or parts of Uttar Pradesh or even to Madhya Pradesh. Insurgency is one of the main causes for that. But at the same
time, I would also insist on the local interest from where the gas is being produced or petroleum product is being produced
and it is being transported through pipelines. The areas through which those pipelines are being laid, the people of those
areas should also feel that they are getting some support or getting some developmental activities. That is rarely
happening not only in the North East but specially the coastal States of Indian peninsula also. Those coastal States also
very rarely get the benefit. Take for instance the case of Paradip Port.

Recently, the Indian Qil Corporation has developed the Paradip Port and a pipeline has been laid. The pipeline has
been laid to Haldia Port because Haldia Port is shrinking. Though you have an oil refinery, you cannot upgrade it. But you
are not putting up that much of investment in Paradip and you are only connecting through a pipeline to Haldia. In that
respect, only transportation of oil will be made through Paradip. In comparison to that, gas has been found in Krishna-
Godavari basin. That gas by-passes the State of Orissa and goes into other parts of the country. As has been mentioned
just now by our learned friend from Bihar about what the Chemical and Fertilizer Minister had mentioned some years back
after he became a Minister, viz. to reinvigorate the fertilizer plants. Talchar is a fertilizer plant which has been closed for
the last 15 to 20 years. It is because gas is not being provided. There is an agreement which I have been hearing for the
last more than two years. The GAIL, ONGC, Fertilizer Corporation of India and some other companies have to work it out
and make it viable so that, that plant can function. But because the gas is not being supplied or the gas pipeline does not
pass through Orissa, Talchar plant is unable to function. That is one of the major reasons. When you are taking a gas
pipeline or a petroleum pipeline through a State, what benefit does that State get? It will only provide you a piece of land
and also the State machinery has to protect and take adequate steps to protect that pipeline. In that, I would like to
mention to the Minister that there is bond to be unrest in those areas if adequate steps are not taken to develop those
areas through public participation and State support.

Of course, as has been mentioned, incidents of pilferage and sabotage do take place and to stop that, stringent action and
punishment is required. But the network of pipelines has grown in our country in a very big way and a large number of
incidents of pilferage and sabotage of pipelines by antisocial elements are taking place very frequently. Just by framing a
law you cannot avoid such incidents of pilferage and sabotage, unless local interests are taken into consideration. Here I
would like to mention that it is proposed to insert at least four subsections in CrPC. Here I would like to understand from
the Minister that when as per the CrPC 1973 you are conferring on any of its officers the power of arrest, investigation, and
prosecution exercisable by a police officer, you are giving tremendous power for this specific cause. That will create a lot of
problems. The burden of proof is laid on the person from whose possession the crude oil or the petroleum products or gas
together with the tools, vehicles, etc., is found. But the person who actually causes the crime is not mentioned in this Bill.

You have mentioned, "the corporation”, a number of times. What does this "the corporation" mean? There are a number of
oil companies. If that means all the companies that are there, then that is a different matter.

I am also reminded about ONGC. ONGC has been India's one of the largest profit-making Government companies. We all
know that the explorer's inability to strike major oil and gas finds within the country has been a constant sore point.
Recently it was in the news - I hope the hon. Minister can throw some light on it — that ONGC is now going to other
shores, to South China Sea and also has some agreement with Vietnam to explore. I still keep my fingers crossed. A
company which is unable to find oil or gas within our territory is venturing outside! I hope it has a good chance to find gas
there. I wish all luck to ONGC to find gas or ail in South China Sea as it also will help us in a different way.

I have a question which the Government can respond to. Reports say that China's largest Government-owned energy firm,
CNPC, has approached ONGC to forge a comprehensive agreement that would provide it access to India's oil and gas
assets. Is this true? This is the information which I have and many Members might be having. This is an approach China is
taking for a different reason. That is why I mentioned about South China Sea and ONGC's adventure to look to the East
Asian countries. But here CNPC of China has approached ONGC. Please let the House know what is the actual position. Do
we have any joint ventures with Chinese firms, especially with ONGC Videsh Nigam in foreign countries?

The US Energy Information Administration estimates India's proven oil reserves to be about 5.6 billion barrels in January
2010.
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This is the second largest in the Asia-Pacific region after China. That is the strength and that is the asset which we have.
Therefore, I would request the Government, through you, Sir, that adequate steps should be taken to protect our natural
resources. With these words, I conclude. Thank you very much.



SHRI P.R. NATARAJAN (COIMBATORE): Thank you, Sir, for allowing me to speak on this Bill.

In my constituency particularly, work on the Cochin-Bangalore pipeline was started. This is objected to by the agriculturists
— people from 10 districts of Kerala and 10 districts of Tamil Nadu. Already they are afraid that GAIL would take over their
land — they would not acquire the land, but they would lay the pipe, according to their wishes. According to the instructions
given by GAIL, they say that up to 10-15 feet from the pipeline, they cannot use the land for agricultural purposes. So, they
are protesting against that.

In this Bill, we are again giving more powers to the police officers in the CrPC. It will create more fear among the
agriculturists and others. They further suggest that instead of taking the pipeline through the agricultural land, they could
use the possible places on the National Highway. Already this suggestion was given by many Unions to the Ministry and I
have also written a letter to the Petroleum Ministry.

In the amendments to clauses 16 (a), (b), (c) and (d), they talk about the owners of the land. Section 16 (b), says:

"From whose possession, petroleum products — crude oil, petroleum products, gas, together with the tools,
vehicles, etc. used in committing the crime are seized or who claims to be the owner, .."

It says, "the owner of the tool or the owner of the land a€}". So, the provisions of the Bill may be misused. I am requesting
the Ministry to give some assurance in this respect. This should not be misused. Already they are bothered and they are
afraid that the actions of the Ministry would not allow the agriculturists to cultivate the lands, etc. Now, because of these
amendments, they

may have some more fear. This is to be cleared by the Ministry. They say that the owner has to prove that he is not guilty.
The miscreants may use this chance. So, I am requesting the Ministry to clear this fear. This provision may be misused by
the police officers. So, that has to be clarified. Thank you.
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SHRI S. SEMMALAI (SALEM): Chairman, Sir, thank you for giving me the chance to take part in this discussion. At the
outset I would like to submit that I support this Bill. I hope that the purpose for which the amendments are being brought
will be achieved.

The act of sabotage is a major cause of concern for the pipeline operators as they expose the oil companies to many
possible risks. There is a network of over 53,189 kilometres of operating pipeline across the country. Between the period
from 2006 and 2009, there were 311 cases of pilferage of oil and gas pipeline in India and the consequent loss incurred
during the period was Rs. 14.32 crore. So, the Bill definitely represents a positive step in the direction that the oil
companies are more secure and business continuity is well maintained and also the negative impacts of pilferage such as
loss of lives are minimized.

In the original Bill, in Clause 15, sub-clause (2) though the word “wilful' has not been mentioned, though it had clearly been
mentioned in the Statement of Objects and Reasons to the Bill. But through an amendment notice the hon. Minister now
seeks to insert the “wilful' in the appropriate places. I would like to appreciate the hon. Minister for seeking to correct this
by insertion of the word “wilful' to make it more logical and meaningful.

Mr. Chairman Sir, I would like to make only one suggestion for the consideration of the hon. Minister. Considering the
negative impact of pilferage in the shape of loss of revenue, disruption in downstream value chain and environmental
impact, I think the Bill may also include a provision directing the oil and gas companies to upgrade their technologies and
strengthen research and development facilities to prevent the pilferage and minimise the risks. I am saying this because
the Government alone cannot prevent all these things through a Bill or such amendments. The oil and gas companies have
to realise their responsibilities also.

Just now, hon. Members Shri Mahato and Shri Natarajan suggested that gas pipelines should be allowed to be taken
along the railway lines and highways. Only then we can reduce or minimise the sabotage or pilferage to some extent. So,
the hon. Minister may please keep these suggestions in mind.

I hope that the hon. Minister will give due weight to these suggestions to minimise and reduce sabotage and
pilferages.

SHRI NAMA NAGESWARA RAO (KHAMMAM): I thank you Mr.Chairman Sir for giving me this opportunity to speak on the



Petroleum and Minerals Pipelines Amendment Bill 2010.
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Moreover, the safety and security including the specifications of the pipelines as per new technology should be evaluated
from time to time. There should be continuous monitoring of safety and security should be the responsibility of the owners.
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security should be the responsibility of the pipeline owners. 3% fere sft gifdster 2o anfag; If there is no proper maintenance
and monitoring, 3AJP DRI 3PR cfidbolst Bl 3, 3AD 1T Bidel el U2 ol PISAHCIA P ¢IPL oldl Dol AIdY| A5 9t JFEI USsN; A
isdic ol & e AXPR of =il Ak 3, sfERn 3 3pft ao fodell sRiSc &3 8, fbdolt SAsial g3 3, Cledl Al Bl Bie =1 8, A i aft
531 Al Blofl aIfdy) AR SI6T SFulce Wrse & fop PR el efifste that there are many types of damages. ciféper Sarst 2lot ©t aois A
St g uret eifer ar 8, B vesieud 1S 9ft RicrerRt &t giudt cifer dlar &) spR o wiel @ dfr AT 8, 3 it B waz Dt B RIe s
QfiSTel 3ol a1fdy) U S1d 3 Ursuclsel il 3 3R Ad 3t A B2 Rl 3 ol oft 3PR i alar 3, A 33Dt aole A 3A a1 bt gruet =
aicHl b citar Slol 1 #ft FTA} Foldl 3 AT I3AbT YASTol 33 BlelT AIfRY;

5681 9Ieal O AT I 3A el DI A6l DI g 3iIR 3Moll A AT DI G|

SHRI PRABODH PANDA (MIDNAPORE): Mr. Chairman, Sir we are discussing the Petroleum and Minerals Pipelines
(Acquisition of Right of User in Land) Amendment Bill, 2010. We have very limited scope. We cannot discuss the entire
petroleum and gas sector. This amendment only seeks to enhance the punishment for committing the offence of making
unauthorised connection in pipelines and for disturbing supplies. At the very outset I support this Bill. In fact, this is long
over-due. It should have been brought here much earlier.

While supporting this Bill, I would like to seek some clarifications from the hon. Minister. Section 15 (4) proposes that a
person who intentionally causes damage to a pipeline shall be punished with rigorous imprisonment, which shall not be less
than ten years but may extend to imprisonment for life or death. It will even extend to death. I am in favour of this
stringent action. I do agree that this kind of provision for stringent action should be there. But if it extends to death, then
there should be sufficient safeguards in order to prevent the misuse. So, the Government should think over it. This is my
first point.

My second point is this. The Bill seeks to confer powers of arrest, investigation and prosecution on the Central Government
officials. So, the Government officials will be all-in-all in this respect. Generally it is alleged in many cases that offences are
committed in connivance with the officers. Now, the Bill proposes to give the power of arrest, investigation and prosecution
to the Government officials. So, there is a scope for misuse and there is a scope for connivance at different levels. The
Government should reply to this. The Government should respond to this. There should be sufficient safeguards so that the
misuse does not take place.

My third point is this. The Bill proposes that any person accused of an offence punishable under this Act shall not be
released on bail or on his own bond from custody unless the Public Prosecutor has been given an opportunity to oppose the
application for such release. Attention should be paid to the rights of the accused persons to prevent harassment for
accidental or unintentional acts that fall under the provisions of Section 15. Of course, this provision should be there and
this caution should be there.



I have two more important points. Mr. Chairman, Sir you have already made this point and I do support that. If any damage
has occurred due to negligence and due to lack of maintenance, then who will be responsible for that? There should be a
provision for that. So, putting everything on the shoulder of the people and on the other people who commit crime is not
the sufficient explanation.

My fifth point is that pipes are being laid in the ground whether it is underground or on the surface of the ground. The
pipeline generally may damage land of the farmers. What is your offer to the farmers? In case of electric line, the farmers
are not getting anything, but if we lay the line on the railway land, there is a huge amount being charged for laying the
electric line. However, the farmers have not been provided for any compensation or anything of that sort. In case of
pipeline, nothing is provided to the farmers.

Hon. Member, Shri Bhartruhari Mehtab has raised the issue about the States. It is good that the transportation which is
taking place in the States should be benefited and something should be given to them. But what about the farmers and the
rural people? So, this sort of provision should be there.

Sir, I have made my pointed suggestions and I think the hon. Minister in the course of his reply will respond to all these
things.

Sir, I very critically, not very enthusiastically, support this Bill.

SHRI S.S. RAMASUBBU (TIRUNELVELI): Mr. Chairman, Sir I am very grateful to you for giving me this opportunity to speak
in the Petroleum and Minerals Pipelines (Acquisition of Right of User in Land) Amendment Bill, 2010.

Sir, it is a very important Bill. Despite regular patrolling and inspection of the pipelines, a large number of incidents of
pilferage and sabotage by the anti- social elements are taking place frequently in our country.

Sir, I support this Bill vehemently because it is a very important Bill in this occasion. Oil is very important for our country.
We are importing oil products from various countries. We are having more oil burden also. So, in order to avoid this oil
burden, conservation is very important. We have to protect the oil pilferages. Here I would like to stress that the anti-social
elements and mafia groups have to be eradicated from our society. Then only we can protect our oil and oil products. We
have to provide heavy punishments for these anti-social elements. This Act is nhow modified and sub sections (3) and (4)
were also inserted in it. It has provided for punishment for ten years. Sometimes, mafia groups are killing the officers who
involve in checking and monitoring.

Section 438 of the Code of Conduct Procedure 1973 is a very important Section. It relates to the grant of bail to the person
apprehending arrest. It shall not apply in relation to any case involving arrest under offence punishable under Section 2 or
sub section (4) and Section 15 of the said Act. This Section 438 should not be applied when this Act is inserted in it.

There is no possibility of bail to these people who are indulging anti-social activities. They are indulging in pilferages
and doing damages to our pipeline connection.

Next, conservation of petroleum products is very important for our country. It is the mafia groups which are indulging in
anti-social activities and they should be restricted. More punishment should be given to such people.

I want to give some suggestions to the hon. Minister. The hon. Member Shri S. Semmalai gave one important suggestion
that the pipeline connection should be gone through the highways area and also the railway lines. It will be helpful. It is not
causing any burden to the agricultural people. It will be helpful to the agricultural people. When the pipeline is laid in the
Highways area, if the permission is given through the Highways Department, it will be helpful to avoid anti-social activities.
All the activities of anti-social elements can be avoided and restricted, and monitored.

Now, I have to make one point. The Chennai Petroleum Corporation Limited is there. It is doing refinery work. It is having
one pipeline connection from Chennai Port up to Manali Refinery It has given one new proposal. It is a very important point.
I would request the hon. Minister to look into it. It is a Public Limited Company. It has a newpipeline connection proposal
from the Port to refinery. There is also one proposal for a new road construction project. The Highways Department has
given permission to the CPCL to have pipeline connection by the side of H.W. road. The State Government has also given
permission. Further, the State Pollution Control Board also has given the permission. It has got all the permission. Then,



when it comes to the Environment Ministry, it is not remain pending. It is a very important project of the Public Limited
Company. It will be helpful to our country. So, I would request the hon. Minister to help the CPCL in this regard.

There is one pipeline connection of the Indian Qil Corporation. This is related to my constituency. From Chennai to Madurai,
there is a pipeline connection to supply petrol and diesel. The retail outlets are getting the opportunity to offtake petroleum
products. When we are using trucks, they are expensive. Also, pilferage takes place. Some anti-social elements take
advantage of this. So, it will be helpful if the same pipeline is extended up to Tirunelveli. The pipeline is already there from
Chennai to Madurai. Tirunelvei is centre of the southern part of District. The retail outlets can get the benefit because of
this pipeline. This is a very important one which is pending. So, kindly extend the pipeline connection of petrol and diesel
from Madurai to Tirunelveli.

Now, I have to bring one point to the notice of the House. There is one pipeline pending in our area. It is very important.
From Kakinada to Chennai, there is a gas pipeline connection. This has been given to the Reliance Company five years
before. With an agreement to give gas pipeline to Gujarat and Tamilnadu upto Tuticorin. The gas produced from Krishna
Basin is taken over already to Gujarat. There is a pending agreement that the pipeline should be extended upto Chennai
and Tuticorin. So far the agreement has not been fulfilled I requestHon. Minister to give the gas pipeline connection to
Tirunelveli and Tuticorin. Then only it will be helpful to our area to develop the industries and also to the improvement of
our national economy.

Now, I come to my last point. Our Petroleum Ministry has taken a bold step to reduce the price of petrole when there is a
fluctuation in the international market. When the price in the international market is reduced, the price of petroleum
products is reduced by our Government.

Our UPA Ministry has taken this step. Earlier, no Government has taken this step. Petroleum price was reduced in two
occasion. When there was a hike in the petroleum products, all the Opposition parties opposed it. When the Government
has reduced the petroleum price on two occasions, nobody had appreciated the Government. The Opposition parties should
come forward to appreciate the Government for the reduction of petrol price Government has taken various steps in this
direction. Our Petroleum Ministry is doing very well for the development of the nation.
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SHRI NISHIKANT DUBEY : No, you are not a Cabinet Minister. I am requesting for the presence of a Cabinet Minister. It is a
very important Bill and no Cabinet Minister is present in the House. ...(Interruptions)
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3I ST ol fpteT 3 fror siferprt 3, Jomt amsaiRdt =1 SfEwer siferet rRUloeI & 8l Yatol 3 gl 3 ST, IAR-RAR 3 gl 31 Sie, ad
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> PR DIE 3ifrPRt 8ft uwsT SE Al 3A W 8l =Bt Dlelel oIPL b S 3fik POR &S R Sie 3 3 RIS @l ew &, 3cs! ad 3| 3
YolIetlRl BT B2 3 3, 3 MUD PHEI 3 el oldl SICidY, Y9Il S1-2 Do) clficpol B Plolel 3R 3 - fiderd sifw Sdtet ¢ ufdeard Juet wac
1984 3t st 3ivic A UE DIolel URT B3I &I 33 I 4 A AT 3 o, e AS DIolel URI B3I &l| clfdpel 3MI6T AD IRA IRPR P g fYdoret
sife 39t ¢ ufsetas Gruct vae U= 3wict ofdl 3t 331 3| AfS TP Dlolol DI SIb A WA 3 TR AT Al UARI Yo ofdl Ao yferord ad 33 a6 b
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SHRI PREM DAS RAI (SIKKIM): Thank you, Mr. Chairman, Sir, for giving me this opportunity to participate in the Petroleum
and Minerals Pipelines (Acquisition of Rights of User in Land) Amendment Bill, 2010.

Sir, already many hon. Members of this august House have made their points related to the empowerment of our officials
and to ensure that there is a very strong deterrent as far as the law is concerned when anybody vandalizes public property
and especially gas pipelines...(Interruptions) Sir, this House may be brought to order...( Interruptions) Sir, the hon. Minister
is not even listening...(Interruptions)
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SHRI PREM DAS RAI : Sir, now with regard to the public property - oil pipeline - I would like to state and I completely
agree with the previous speaker that there are many other Acts under which we can look at the public property. But I
understand that for the pipelines which are crisscrossing this country and will increasingly do so not only in the area of
petroleum, but in other areas as well, like the OFCs and in other communications, I think, need a comprehensive law and I



hope that in times to come a comprehensive law will be brought.

However, I would like to make a couple of points which the hon. Minister may like to give in his reply. Why is not there a
financial memorandum accompanying this particular Bill? A financial memorandum is absolutely necessary when we take up
a Bill because we want to understand that when you implement this how much is it going to cost us; how much is it going
to save us in terms of less vandalisation and in terms of deterrence. I think, there ought to be also a timeline in which we
can monitor and say how much of our property has been saved because of this Bill. If this Bill does not meet that objective
then what is the use of the Bill and what is the use of the Act? So, I understand that we need to do and have a much more
due diligence in the framing of the Bill and in terms of the financial memorandum and perhaps also in looking very closely at
subordinate legislation.

17.58 hrs.
(Dr. M. Thambidurai in the Chair)

Sir, one of the reasons that we are looking at this Bill is from the point of view of land acquisition, problems related to
monitoring, problems related to the long distances with which we have to pipe our gas and our oil and in order to ensure
that there is no vandalisation through people who would like to take recourse to this.

But one of the things that I see as a concern is that when a certain pipeline springs a leak on account of some
problem of maintenance, some problem related to a weak joint and suddenly you have this huge amount of oil spillage the
people in those villages around will naturally go and take some of that oil and say that they can sell it. They would not
know the law.

So, I would like to know from the hon. Minister how he is going to ensure that this particular law and the Act is
disseminated to the people at large.

I think this is a very important point. With these words, I support the Bill. There are many suggestions. I do not know how
many suggestion the Minister is going to take but with the small suggestions that I have made, I hope that the Bill may be
passed.

18.00 hrs.

MR. CHAIRMAN : Now it is 6 o'clock. There are six speakers yet to speak on this Bill. The Minister is going to reply today
itself. Afterwards, we have to take the 'Zero Hour' matters also. I hope that we can extend the time of House by one more
hour.

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: Okay. Try to be very brief. Shrimati Putul Kumari; kindly be very brief.

offercll uder oarst (aieer): At s wforet wrsu-cirdel SifAfoRPI U2 3MUol #3I dictol @1 Aldl &, AP e & MUl e ol §
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8l 31$) 31 e 3 [ T8 TSI Il AR 9l I D D2 I8 3| PO ABloll UsCl ABRINE, 3 Delde Dl AWM Bl 8l 315 AS SADI I8 TSI
3G18201 3| Bdl UL SRAHINID dcdl A Al Bl U2 bt Fsicel 3 e fBierdt 3adt 3 531 fARID 3 JsT B Bl B Yraener 39 31U 3,
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AEAL §) SGRIA Pl & Afscl S U 3 ORI ST 8, W 316l 36 Arel A T8t sioreh=i &l ursuctrsel SR & 3i62 cepel /0 focipiler &
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HBIG, d 3MUD AL A FHICRI A foIdGol Dol ALEAl § fob 3MUol S8 3BT Dlolol oIk, cifcbol As DIofol ARl & fe1u glolr afde, 37 fdb2iret
& fo1e 18 DIofel o1&l Bloll AIdY| 3MIST G9I P 362 BPD AIIIARVI oIl B3MT & fob a1 il fepTol I 91cT 38 &) folr fprot B 3iiR fRolr SIGE B AB
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33 &, Ap2AIel D1 oIsRGisl BB A cllsll dt famrT oidl arfae,

SHRIMATI BIJOYA CHAKRAVARTY (GUWAHATI): Mr. Chairman, Sir, I this Bill is regarding the technicality of the pipelines.

Several hon. Members have given their views on this Bill but I would like to speak about the problem created by two
Ministries — the Ministry of Coal and the Ministry of Petroleum. Few industrial proposals are still in abortive stage due to
non-clearance of the supply of raw material by these two Ministries and they could not clear these proposals.

Sir, there is dispute between the two Ministries of the Government of India. For the Coal Bed Methane, which is called CBM,
which is the nodal Ministry? Is it the Ministry of Coal or the Ministry of Petroleum? It is not yet clear as to which Ministry
will decide it. As there is dispute between these two Ministries, no one is sure as to who will clear all the projects, which
are still lying in the incubator. So, I would like to know from the hon. Minister as to how many projects have been delayed
due to the dispute between the two Ministries which belong to the Government of India.

We have developed friendly relationship with Bangladesh. There is lot of deposition of gas in Bangladesh. I want to know
whether the Ministry concerned or the hon. Minister concerned has taken any step to have gas supplied from Bangladesh.
Also, I want to know whether the Government has decided to explore gas in Tripura and also in Bangladesh. This is
important. So, I want the answer from the hon. Minister regarding this.

Another point is regarding land acquisition. The hon. Ministers have expressed their anxiety but I want to know, as the
Land Acquisition Bill is in the Standing Committee, whether the Ministry of Petroleum will again make some amendment in
this regard or they will go by the Land Acquisition Bill which is with the Standing Committee.



There is lot of pilferage. Here, hon. Minister, Shri Paban Singh Ghatowar is sitting here. He knows it very well. Right from
Dibrugarh, Dawntur to Baroni, a lot of pilferage happens. If it is so and if there is no collusion among the Ministry, the State
Government officials and among the people involved in supplying oil, there cannot be any pilferage. So, I want to be
assured by the hon. Minister that there should be no pilferage. They are amassing lot of money by doing pilferage. Some
persons became very rich. So, it is very important for us. In the railway wagons also, there is a complaint of pilferage. So,
there should be some scientific device which you should develop so that there may not be any pilferage in the pipeline
directly or in the railway wagons.

Another point on which I want a clarification from the hon. Minister is that due to faulty domestic kerosene oil, lots of
deaths have occurred in Assam in the districts of Nagaon, Nalbari, Baksa, Bongaigaon, Kokrajhar and Goalpara. Because of
faulty kerosene, lot of people died and a few people are still languishing in the hospitals. So, what is the cause of it? Who is
responsible for it? Who supplied faulty kerosene? It should be ascertained. I want the response to all these points from the
hon. Minister.
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SHRI R.PN. SINGH: Mr. Chairman, I would like to thank all the twenty hon. Members who have taken part in the debate. I
am very happy that all the Members have supported the Bill. I have taken their valuable suggestions. deimer 6=l of aga s
JsId &u 3| scol AR IS fGu & b &I Do PRI PPN &9 3ol SIAEl DI ol 3| 3 DI DN &b 3Uol Il SIAM D UG 82 AGHR of Sil
JAdIel SORI &, 3ADI PO of PO SIAM 3 SF2 & US|

Transportation of petroleum products — crude oil and gas — through pipelines is the cheapest, safest and the most
environment-friendly mode of transportation. The network of pipelines in the country has grown in a big way in the recent
past. However, the petroleum, crude oil products are hazardous and highly inflammable material. Crude oil and petroleum
products being very costly items, any spillage not only causes a financial loss to the company, it also causes disruption in
supply of crude ail, finished products, damage to cultivable soil as well as loss of life and damage to property in case of
confrontation.

To check incidents of pilferage and sabotage, regular patrolling and inspection of the pipeline is carried out by the
respective oil companies, line patrolmen. The help of State Government is also taken through regular interaction with the
police and local authorities. Villagers and land owners along the route of the pipeline are also sensitized about the
consequences of pilferage attempts. Still incidents of pilferage and sabotage by anti-social elements do take place in
various pipelines. While pilferage is done by organized criminal gangs, using improvised technology to puncture high-



pressure pipelines and by fixing tapping gadgets, there have been sabotage attempts on the trunk pipelines by use of
explosives also which could result in complete disruption in supply of crude oil and petroleum products. Attempts are also
made to pilfer crude oil condensate from well-head installations. In the present security scenario, sabotage of high-
pressure pipelines carrying highly inflammable petroleum products by terrorists, extremists, who cause major loss of life
and destruction of property ...(Interruptions)

MR. CHAIRMAN : The Minister has a right of reply.

off siR.UlLuol.:ia18 1 & s1uchl s st Al § =il A eaoftapet diol & 3l & sMuml caoftapet dldl el argor,
MR. CHAIRMAN: Mr. Minister, you are at liberty to say what you have to say. You can proceed now.

SHRI R.PN. SINGH: The Petroleum and Minerals Pipelines (Acquisition of Right of User in Land) Act provides for the
acquisition of right of user in land to lay pipelines. However, the existing provisions do not provide sufficient deterrence to
criminals. Sections 15 and 16 of the Petroleum and Minerals Pipelines (Acquisition of Right of User in Land) Acct, 1962, do
not contain adequate provisions for the enforcement authorities to arrest or detain any person, unless he is caught red-
handed in the act of pilferage or sabotage.

Even if a person is arrested for committing pilferage, he is prosecuted under the provisions of Sections 379 and 380
of the IPC. Usually, due to the non-availability of witnesses in such cases, it is difficult to ensure conviction of the culprits in
a timely manner.

To eliminate, reduce pilferages, and sabotage of oil pipelines, a need has been felt by the Petroleum Industry for amending
Sections 15 and 16 of the Petroleum and Minerals Pipelines Act, 1962 to make them more stringent and enable the law
enforcing agencies to award deterrent punishments to offenders.

The Ministry of Petroleum and Natural Gas has, therefore, introduced the Bill for amendment of Sections 15 and 16 of the
Act with the following objectives:-

[l Provide stringent punishment regime;

[l The quantum of rigorous imprisonment is proposed to be extended up to ten years in the case of first offence, and
for subsequent offence, the minimum period of imprisonment shall not be less than three years, except where the
court may, for any adequate and special reasons to be mentioned in the judgment, impose a sentence of
imprisonment for a term of less than three years;

[ Provide exemplary punishment for life imprisonment, death punishment, for sabotage, terrorist acts {Section 15 (4)
of the Amendment Bill}. The issue relating to this provision has been raised by many Members.

[l Being made cognizable and non-bailable {Section 16 of the Amendment Bill}.
[ Bail to be granted only after hearing the Public Prosecutor {Section 16 (D) of the Amendment Bill}.

[l Putting the onus on the accused to prove that the pilfered product recovered from him/his premises does not belong
to him {Section 16(B) of the Amendment Bill}.

As you can see, all these amendments have been brought about for curbing the pilferage and sabotage incidents, which
were raised by many Members.

T TR of A6 YT b fUeTtbest I Adpol B 1w aRI warerel g3 37 fo1fa Fu 3 & 16 adtelr argsn b ol et el 3 st uRd il 3iids 3,
3AD IR el Rwisetieedl 3 apft aa w1$ ot fAertbIst dior Arell I 518l g3 &) Il ISy elisol & Ared A fUerbIst & apft aw 217 P sme &
3l det 3l A 13 imoret sme &) wer.dsft. Ul 3 @IS feibesr feel dior Arell 9 ol &8 &) PR dlol Arcll & 3iids A SIE dl gy Jor
ferbast & 230 B 3ot Bl el 3| JRPR of Sil Plofol Folle 3, Sl Ta9lel oRl 3

Action to curb pilferage attempts, monitoring of operational parameters: round-the-clock monitoring of pipeline flow and
pressure through SCADA; lead detection system; physical monitoring of right of way. =< 3 fioar des o s A AP
g1 cllsal UCIctdlol UISUciIsel bl Aeiloll 316 fpetldiez UQHIsT el 3| Sl deoledel IS 3, dal 3 Clol 3 JMSA P AL olIsc USHdT D3
3| BT DA SR YT IA AT W BT 3 516l TordT 3 b SerreT fienibest 8 Apar 3) adto! facst udRrort giopet fopen gam 8] Reward
and recognition for villagers and informers is a scheme that we have drawn up; continuous interaction and sensitizing
villagers by conducting awareness programmes; continuous monitoring of Repeater-cum-Cathodic Protection Stations
through CCTV-based surveillance system; conducting trial of OFC-based surveillance system for monitoring third party
activity on ROWSs; and monitoring movement of Line Patrolmen and Night Guards through Global Positioning Systems.
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been taken by the oil companies to prevent pilferage of petroleum products. o smumt adrr &5 Blor-wlar M st aidt 3| st
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Actually, this law is not to terrorise people and it is only for terrorists and people who are sabotaging the pipeline.
Section 15(4) is to deal only with the cases of sabotage and terrorist acts and act that is imminently dangerous in all
probability causing death of person or such bodily injury likely to cause death of any person shall be punishable with
rigorous imprisonment which shall be more than ten years. It is not to terrorise the people but to stop people from
behaving like terrorists. He has raised lot of issues which are not to do with the pipelines. I will be more than happy to
listen to his queries, if he can please give it to me in writing, I will reply to all his queries.
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In the end, I would once again request that the Bill be taken into consideration.
...(Interruptions)

MR. CHAIRMAN : This is an ordinary thing. He has already spoken and answered. What do you want?
...(Interruptions)

oft Siclog waR (lomedl): aor qawel| ol fora o2 f&=n 3)...(=aumer)

MR. CHAIRMAN: I cannot allow everyone. Only one or two Members would be allowed.
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SHRI K. BAPIRAJU (NARSAPURAM): I have a small suggestion to the hon. Minister through you. He should lay the pipeline
by making use of the railway line and national highway or State highway so that it will be better secured as more traffic will
be there. It will be easier for the security of the pipeline. I am only suggesting it.

MR. CHAIRMAN: That is a good suggestion. He has already answered that.
SHRI R.P.N. SINGH: I have already answered that. I take your suggestion and we will do it wherever it is possible.
MR. CHAIRMAN: The question is:

"That the Bill further to amend the Petroleum and Minerals Pipelines (Acquisition of Right of User in Land) Act,
1962, be taken into consideration."

The motion was adopted.

MR. CHAIRMAN: The House will now take up clause by clause consideration of the Bill.

Clause 2 Substitution of New Section
for Section 15 and 16

Amendments made:
Page 2, line 8,a€"
after "Whoever"
insert "willfully". (3)
Page 2, line 9, -
for"or inserts"

substitute "or willfully inserts". (4)

Page 2, line 10, -
for "or disrupts"

substitute "or willfully disrupts". (5)



Page 2, line 22, -
for"oil and"

substitute "oil or". (6)

Page 2, line 24, -
for"a person"

substitute "any person". (7)

Page 2, omit lines 30 to 36. (8)

Page 2, line 37, -
for"16B"

substitute "16A". (9)

Page 2, line 37, -
for "all tools, vehicles and all items"

substitute "any tool, vehicle or any item". (10)

Page 2, line 40, -
for "products have"

substitute "product has". (11)

Page 3, line 1 -
for"16C"

substitute "16B". (12)

Page 3, line 5, -
for"16D"

substitute "16C". (13)

Page 3, line 6, -

for "under this Act"



substitute "under sub-section (4) of Section 15". (14)

Page 3, line 19 —
for"16E"

substitute "16D". (15)

Page 3, line 21, -
omit "sub-section (2) or". (16)

(Shri R.P.N. Singh)
MR. CHAIRMAN : The question is:

"That clause 2, as amended, stand part of the Bill."
The motion was adopted.

Clause 2, as amended, was added to the Bill.

Clause 1 Short Title and
Commenceemnt

Amendment made:
Page 1, line 3,3€"
for"2010"

substitute "2011". (2)

(Shri R.P.N. Singh)
MR. CHAIRMAN: The question is:

"That clause 1, as amended, stand part of the Bill."
The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula

Amendment made:
Page 1, line 1,a€"
for "Sixty-first"

substitute "Sixty-second". (1)

(Shri R.P.N. Singh)



MR. CHAIRMAN: The question is:
"That the Enacting Formula, as amended, stand part of the Bill."
The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.

The Long Title was added to the Bill.

SHRI R.P.N. SINGH: On behalf of Shri S. Jaipal Reddy, I beg to move:

"That the Bill, as amended, be passed."
MR. CHAIRMAN: The question is:
"That the Bill, as amended, be passed."

The motion was adopted.

MR. CHAIRMAN : Now, we will go to 'Zero Hour' matters.



